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IN THE CORTRAL KOMINISTRATIME TRIGUNAL HYDERABAD BENCH HYDERABAD

C.A.ND.228/96

Setween:

S.Lakshmikenthamma

And

1. The Divisienal Railway Manager,
Sguth Central Railwey, Hubli.

2. The General Manager,
South Central Railway,
Railnilayam,
Sgcunderabad.

"3+ The Secretary,

© Railwvay Board,

Rail Bhavan, K
New Oelhi,

4, Commzndant,
Railuay Protection Forcs,
South Central Raileay,
Hubli,

5. The Chief Security OFficer,
South Central Railuay,

Railnilayam,
Sepunderabad,

e

Counsel for the Applicant

Counsel for the Respondents
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THE HON'BLE SHRI R.3ANGARAJAN

Date of Order: 20=2-06.
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C.A., 228/96. Dt. of Decision : 20-02~96.

ORDER

{ As per Hon|ble.Shri R. Rangarajan, Member (admn.) Y

The \applicant in this OA iw the widow of Late

shri B. Govind rajuly, who died in harness on 20-06-~80

while working as a Peon under the control of R-4.
2. It is stated that R-4 had recommended the case - -

of her daughter for compassionate ground appeintment to

the concerned.  But that recommendation ywas not given any
cognizance, Further the applicant pequest for Group'C*

post for her duughter s her daughter had passed 10th

standard and posses typewritting lower grade qualification'

and also ghe bélongs te SCPemmunity. She is getting only a
meagre family pension and her final settlement dues are

very little. 1In her representation fer compassicnate ground
arpointment it {s stated that a Welfare Inspector ﬁas deputed

on 4-8-93 to find out the family composition and other details
with a view to consider ihe caée of her daughter for compassion-
ate ground appeintment. Inspite of the above her daughter is
noi faﬁou?ed with jqb so faf.'i;;

3. The applicant submits that as her daughter was
minor at the time of the death of her husband she applied -~
for the same soon after her daughter becgme major and henégy

there is no gelay on her part for applying for compassionate

ground appointment te her daughter.

4. This 0A is filed for praying for a direction to the
respondents for appointing her daughter on compassionate ground.

in Group~C posts in the railways.
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5. The spplicant's husband died in theyear 1980.
Comﬁssionate ground appointment beyond 10 yesrs of the
death of the employee can be considered only by Railway
Board and the reg%onal authorities have ne power to consider
such cases. In view of the rule position.the case has to
‘be considered only by R=3. An application for. comrassionate
grecund appointment dated 26;07-§5 addressed t6 the Minister
for Railways 1= enclosed to the OA épd by this representation
she had already approached the ministry in this connection.

¢
But that representation is also not disposed of so far,

6, | In view of th{s, it is apprdpriate to dispose of
this application with a difectién to R;B fq-dispose of the
representation dated 26-07-95 addressed to the Minister. The
applicant, 1if sé advig;d. can aiso Squit a fresh additional
representation detalling her case to R=3. If such represen-
tation 1s recejved éEE)same has to be disposed of along with
the reprefentation dated 26=-07=95 ygihin.three months from the

date of receipt of such fresh representation foom the applicaht,
¢ ¢ : ’

3. In th; result, the following directicn is given:-
The applicant is permitted to submit a detailed
representation by RPAD to R-3 in addition to her earlier
representation g,¢eq 26-07-95. If such-a ffesh representation
from the applicant is received by R=3, the same should be
disposed of byézggpetent authority in accordance with the rules
within thre?honths from the date cf receipt of such fepresén-

tation.

8. The OA is ordered accordingly at the admission

stage itself, No costs. OﬁY~\\_ﬂS:L___~——*’<A$;

(R, Rangarajan)
Member{admn.)

Dated : The 20th February 1996,
_!chtated in Open Court; ﬁﬁ%ﬁ
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